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3Teer / ORDER

PER INTURI RAMA RAQO, AM:

This 1s an appeal filed by the Revenue directed against the order
of the CIT(A)-26, Mumbai dated 04.05.2010 for the assessment year

2006-07.

2. The Revenue had filed the present appeal impugning the same
order of CIT(A)-26, Mumbai dated 04.05.2010 for the assessment
year under consideration. We find that the Tribunal in ITA

No.1059/PUN/2010 filed by the Revenue has already disposed of the
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appeal vide order dated 14.11.2023 and therefore, the present appeal is

treated as ‘Infructuous’ and hence dismissed as such.

3. In the result, the appeal filed by the Revenue is dismissed.

Order pronounced on this 25" day of July, 2024.

sd/- sd/-
(ASTHA CHANDRA) (INTURI RAMA RAO)
JUDICIAL MEMBER ACCOUNTANT MEMBER

Pune / Dated : 25" July, 2024.
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